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yimnming of Fort W iUisu io Calcutta

3058. SHRl AMAR ROY PRADHANI 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OP DEFENCE be 
pleased to state;

(a) whether Government have any 
proposal to rename the Calcutta Fort 
William in the name of Netaji Subhash 
Chandra Bose; and

(b) if so, the details and if not, the 
reasons thereto?

THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and 
(b). There is no such proposal under 
consideration of Government.

Distribution of Razor Blades by M/».
Brooke Bona

3059. SHRI SATYA DEO SINGH: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state;

(a) whether it is a fact that M/s. 
Brooke Bond India Ltd. have started 
distribution of razor blades of an In­
dian Company without obtaining 
prior approval of the Government 
under MRTP Act; and

(b) if so, the action t*&«n or pro­
posed to be taken against this multi­
national company for violating the 
Provisions of the Law?

THE MINISTER OF STATE IN THE 
MINISTRIES OF HOME AFFAIRS 
AND IN THE MINISTRY OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI S. D. PATIL): (a) No applica­
tion for approval of Central Govern­
ment under the provisions of the Com­
panies Act or Monopolies and Restric­
tive Trade practices Act, 1969 has beea 
received from M/s. Brooke Bond Limit.

for undertaking the distribution of 
razor blades of an Indian Company. 
However, it has been brought to the 
notice of the Government Otat this com* 
Pany has started distribution of blades

manufactured by M/s. Centron Indus­
trial Alliance Limited.

(b) M/s. Brooke Bond India Limited 
were permitted under Foreign Ex** 
change Regulations Act, 1973, by the 
Reserve Bank of India to act as agent 
of M/s. Centron Industrial Alliance 
Limited for distribution of razor blade 
and other associated products manu­
factured by the latter for a period of 
6 months from 1-1-1979 or till mer­
ger of the latter company with M/s. 
Brooke Bond India Limited is approved 
by the ‘Specified Authority* under 
Section 72-A of the Income Tax Act- 
whichever is earlier. The questions 
whether the company has actually 
undertaken the distribution of razor 
blades and whether this amounts to 
contravention of any of the provisions 
of the Companies Act or MRTP Act 
are under examination of the Govern- 
ment.
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